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CP NO.31/ALD/2018

This petition has been received by post under Section 73(4) & 71 (10) of the
Companies Act. No Court fees have been paid till date. No one responds from the
petitioner side. This case ought not to have been registered without the payment of
the court fees. The office is directed that in future after the filing of any case, it has
to be scrutinised, and if it is found that all the required formalities of the case are
complete, then the only case should be presented in court for admission. The petition

is dismissed on the ground of non-payment of court fees,
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Dated:28.02.2018 V.P. SINGH,
MEMBER (JUDICIAL)
Typed by:

Kavya Prakash Srivastava
(Stenographer)



